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ORDER

Authorized Representative for Applicant Ms. Alpa Jain is present through

video conferencing platform. None is present for the Corporate Debtor.

It is brought to the notice of this Tribunal that as against the Corporate Debtor
in IBA/905/2019, this Tribunal has admitted the Petition and ordered for initiation of
the CIRP against the Corporate Debtor vide order dated 23.12.2020. In the
circumstances, we direct the Applicant to approach the IRP appointed by this

Tribunal in the said matter with a claim.

In case if the order in IBA/905/2019 is set aside under any circumstances by
this Tribunal or by the Appellate Authority, opportunity is given to the Applicant to

revive this Petition before this Tribunal.

In the circumstances, this Petition stands closed, with the above direction.
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